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IN THE CENTRAL AﬁMINISTHETIUE TRIBUNAL : HYDERABAD
BENCH ¢ AT HYDERABAD ¢

C.A.No.585/90., Dats of Judgment:1-8-90,

&wi.S . Pochamma _
«esApplicant
Us.
1., The Director, Advance Training
Institute, Vidyanagar, Hyderabad.

«s espondent

Counsel for the Applicant : shri D.linga Rap, Advocate

Coungel for the Respondent® : Shri E.Madan #lohan Rao,
Addl,CGSC

CORAM:

*

HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN
HON'BLE SHRI D.SURYA RAD NEMBEé (JUDICIAL)

(Judgment of the Division Bench delivered by
Hon'ble Shri O.Surys Rac, Member (3J) ).
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The applicant herein who was working as a
Safaivala had earlier been a party respondent in
0.A.ND,B79/89, That case was between one Shri B.Anja;ah,
uhﬁ had been working as Medical uaﬁdi Boy and the appli-
cant herein, wHo was working as Safsivale in the respon-
dents organisation. Both posts were stated to be in the
Group 'D' posts snd the applicant was shown junior to
Shri Anjeiah in the Group 'D' category. After hearing
fhe application, this Tribunal passed the following
order in OA 879/89 :-

"The contention dés that the _
applicant being an 5.T. should 'f
be appointed in a Gr.'0' post )
whether it is a Safaiwala or

contd..Z.



Peon. The guestion of consider-
ing the seniority vis-a~vis the
casual labour would not arise
since he was not eppointed as
Casual Labour but direct to o
Gr,'D" post. The applicant is
not seeking any claim to a casual
labour post. It is further con-
tended that the seniority list
referred to by the applicant is
not material since that relates
to Gr.'D' posts and%ot the
seniority in the'cgsual labour
post.For appointment to 2 post
to be filled by casual labour,
the respondent.No.5 would have
nreference. 0On & considera-
tion of the facts menticned
above the respondents are direc-
ted to fill the post of Class~IV
(Group-D)in accordance with the
reservation policy and the se-
niority of Group-'D' employees
and in regard to a Casual Labour
vacancy to fill it in accordance
with the senlority of casual
labour, With the zbove dirsc-
tipng this applicatiofA:ris

disposed-off."”
Consequent to thess Qrdéré, the services of the applicant
was terminated by an order of the respondents dt.20-7-90
which is enclosed as.Annexure—I and reads as follous:-

"In pursuance of direction given
while disposing of the 0A No.879/89
¢t.9-7-80 by the Hon'ble Central
Administrative Tribunal, Andhra
Pradesh, Hyderabhad, the service of
Smt,Pochamma, Adhoc Safaiwala

is terminated uwith immediate offect.”
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It is this order which is sought to be questioned in the

present application.

2, Wle have heard Shri D.Linga #ao, learned counsel
for the applicant and Shri E.Madan Mohan Ras, Additional
Standing Counsel for the Central Government, whe has
taken notice at the time of admission at oury instance.
Shri Linga fao contends that the order of this Tribunal

'nw@ﬁ ) . . .
in 0.A.879/89 had hawe) directed ousting of the applicant

from the post of Safziwvala and hence the impugned order ¢ ..

dtM-7-90 is illegal. Ohri Madan lohan contends that the
order dt.9-7-80 makss it clear that group 'D' vacancies :.
should be filled up in accordance with the séniority of
Group '0' employees, that the post of Safailwala is a
Group '0' post and hence guster of the applicant if her
seniors are put of employement is in order. We have con-
sidered our earlier order dt.9-7-50 in 0.A.879/89, the
present impugned order dt.20-7-90 and the rival submi-
ssions made. It is clear that this Tribunal has nct in
its order dt,9-7-90 specefically directed the respon-
dents to terminate the aﬁplicant's services as aﬁhac'@
Safaiwala, All that we had ordared'ues that the appoint~
ments to Group 'D' posts shpould be filled-up in accor-

dance with the seniority of Group 'D' employees. It was

alse noted that the applicznt is 8 Caswal Labour but
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later appointed as Safsziwala which is aGroup 'D' post.

If a senior to the applicant in CGroup 'D' is eppointed

as Safsiusla, she cannot have any grievance. LPP the post

of Safaiuvala is kept vacant or if any junior to her in
the Group 'D* post or a Junior Casual Labourer is appoin-
ted as Safaiwala that would not be in order. We accord-
ingly direct the resporndent that the applicant should be
continued as Safaiwalaif her junior in the Group 'D°
category or a Junior Casual Labourer has been appointed
as Safaiwala, With these directions, the application is
disposed-of without costs,

v Gy ke - 5.0 2,

(B.N,JAYASIMHA) (D.SURYA RAD)
Vice-Chairman Member (J)

Dated : 1st Auqusi, 1990.
Dictsted in Open Couw t.
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avi/ &( DEPUTY REGISTR:M)'

To
1. The Director, Advance Training Institute,
vidyanagar, Hyderabad.

2. One copy to Mr.D.Linga Rao, Advocate
1-1-258/10/C, Opp. Bata Shbe Company, Chikkadapally, Hyd.

3. One copy to Mr.E.Madanmohan Rao, Addl.CGSC. CAT.Hyd.Bench,TTﬂﬁﬁf$~*'
4, One spare copye.
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No order as to costs.
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